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cwtral aitiinistratiue tribunal principal bench

1) R.A.No.147/97

in

O.A.No. 1228/95
M

New Delhi: this the )^,199'?.

1. rirs. Ge/atri Osvi^
\Jq Shri n.P.ShaiflSdt
Basic Teacher in OHBIf
Delhi Gate Residsnty
7/2, Darya Ganj,
Neu Delhi >110 002

flfiLD-

27 others( as per mefflo of parties) ..•Review Applicj

(By AdvAJCate: Shri S. K. GMp ta)

1. Go vt. o f N CT o f ObI hi ,
through its Chief Secretary,
5, Alipore %) ad,
Delhi- 110054.

2. Directorate of Social 'jelfare,
through its Director,
Old ITI Building, Canning Lane,
Kastuiba Gandhi Rarg,
New Delhi- 110 001 .

3. The Secretary,
flinistry of Social uelfare,
NCT of Delhi,
Block-C, Ist Floor,

5, Alipore 0) ad.
Delhi- 110 0 54,

4» Lt. Governor of Delhi,
Raj NiuaS,
Civil Lines,
Delhi - 110 007 flespondents.

(By Advocate: Shri Arun BhardwaJ )

2) R. A.Wo. 132/97

In

OA No,239 of 1996

1. Mrs, Day Ftishlni Thakur,
l/o Shri Kabul Singh,
PTI Nari Niketan Batika Garh-I,
Hari Nagar, '
New Delhi

And

8 others (as per memo of parties)

• •••..Review Applicants.
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1. Qowt. of HCTof Delhi »
through its

Chief Secretary9
5) Alipur Riadt

Delhi- 054.

2* Directorate of Social welfare through
its Directort Old ITI Building,
Canning Lsne,
Kasturba Gandhi Warg,
Neuf Delhi - 001*

3» The Secretary,
Winiatry of Social welfare,
NCI of Delhi,
Block-C, let floor,
5, Alipur Road,
Delhi- 054,

4- tt. Go Werner of Delhi,

Raj Niu'aS,
Ciwil Lines,
Delhi -007 • * Respon den ts«

(By Advocate: Shri S.K, Gupta for review epplic?^ts

Shri Vijey Pannita for respondents),

HON'BLE WR.S.R.AOIGE, VICE CHAlfnAN(A)

HCPJ'BLE OR.A.yE0AVALLI,"IEn9ER(0)

30DGWEWT

HDN'BLE HR.5. R.ADIGE. \nrr rHAlFTlAW (aI:

AS these two Ras are presPed on einilar

grounds of 1 aw and fact, they ara being disposed

of by this common order.

Revisu applies ts seek review of judgment

dated 7.10.96 disposing of OAs No. 1228/95 and Oa.239/96,

3* An «A for oondbnation of delay has bean

filed in each of the RAs.In view of the circumstances
set forth in Mas , delay is condoned.*

*• l« heard Shri S.K.a,pta for the appUcanti
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in th# tgo 0A3 and Shri ftrun Bharduaj for tha

re pendan ts in Ra No • 147/97 rfid Shri Vljay

Pandita for respondan ts in R A -132/97#

5# Rq\/18u applicrfits oontand that tha

directions given in the impugned judgment dated

7.10,96 to respondents to extend the benefits of

tha judgment dated 10,6.94 in 0 A No, 1083/88 3 , R,

Gupta h. Ors. »/s. UOI A Oro. ^d the clarification

dated 5,12.94 in Wa No.2176/94 arising out of that

OA to the ^plicents in 0 A3 No,1225/95 rfid OA.239/96

with effect from tha date of that order (7,10,96)
hawe led to varioue i^^enollas in as much inter alia

as persons junior to tho present g^jplictnts

who were applicenta in 3,R.GiiptB»8 casb (Supra)
are drawing more pay than the present ̂ plic^ts,

6# This has not been denied by review

respondents in their reply,

7. then we pronounced the impugned judgment
dated 7.10.96 it was not brought to our notice that
some of the applic^ts in 3,R.Gupte*s case (sipra)
were junior to tha prasent applicjy>ts ^d the

consequence of the direction to respondents to

extend the benefit of the judgment in J.R.Gupta'e
case ( supra) to tha present applicants from the
data of issue of the order ( 7,10.96) would result
in tho aforesaid anssolies,

8' In Surjit Singh A Ors. Vs. UOI A Ors. 3. T,
1997(6) sc 32 tha Hon •ble Supreme Osurt has held
that where a patent mistake is brought to notice
it ( the Tribunal) is bound to correct it by review.
Under the circumstance we are satisfied that the
iopugned judgment dated 7,10.96 requites review
and modify the said judgment to delete the

"with effect from the data of this order"
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occuring in paragraph 19(1) of the said judgment ̂

J^gist^ to Carry out the necessary

modifications accordingly*

^  O'py of this order to be placed in both
RAs' records#

.  ' ̂ <vh4cUQl,
(  DR.A.VEOaVALLI ) ( S,f?,/^0IG£ y

«EP1BER(3) vice CRAlfflAN(A).
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